Court-II

NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH
KOLKATA

C.P. No. 73/2017

Present: Hon’ble Member (J) Shri Vijai Pratap Singh
Hon’ble Member (T) Shri S.Vijayaraghavan

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 05* April, 2017, 10.30 A.M

Name of the Surendra Kumar Joshi.
Company -Versus-
Rei Agro Limited.
Under Section 9
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Ld. Counsels for the petitioner and the respondent as well as

the IRP are present.

IRP Mr. Anil Agarwal has filed affidavit along with the Minutes

of the Meeting of the Committee of the Creditors which shows that

the Committee of the Creditors has proposed the name of Shri Anil
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Goel as Resolution Professional (RP). Committee of Creditors will file
an application regarding appointment of RP till then IRP shall

continue to function as RP.

An application has been filed being I.A.No. 121/2017 for giving
direction to the Corporate Debtor to bear the cost of the IRP. Ld.
Counsel for the applicant submitted that she is not pressing the LA.
No. 121/2017. Therefore, I.A. No. 121/2017 is dismissed as

withdrawn.

List the matter on 12/04/2017 for further order.

(S. Vijayaraghévan) (Vijai Pratap Singh)
Member (T) Member (J)




